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CSlNrXi^ ADt'-gMISTf^TlVE TkOBUmb^ JiVBALPUR 3EICH, JiiBaLPUR
✓

.  , • Original J^p-pllG.^i^ion
\

j^alpur/ this the 5th day of Septerrbex:, 2003.
«'

^Hon'ble I-Ir, D.G. Verma, vice Chairman (Judicial)
Hon'ble Mr. Anand Ramar Bhatt, Administxative Ma:nber

Udai id.shora.
Librarian,

3/0 late Udai Marayan,
Date of birth 11,6,1964,
Kendriya Vidyalaya,

Vijavpur, B/o
B-31, C^L Complex,
Vijaypur, District Gana (MP) APPLICa^B?

(By Advocate - 3hri V, Tripathi holding brief of ^ ^
Shri 3, Paul)

VDASUG

1, Union of In«iia,
Throu^ its Becretary,
Ministry of Hi man Aesource,
Developrae^nt, Na/ Delhi,

2, Kendriya vidyalaya Bangathan,
Through its Commissioner,
18, Institutional Area,
^hahidjeet Bingh Harg,
Nev/ Delhi

3, Deputy-Comraissioner (Asad)
Kendriya vidyalaya Sangathan,
18, Institutional Area
Bhahidjeet Bingh Mar^
Nea' Delhi •

4, Deputy Commissioner (^dmn),
Kendriya Vidyalaya oangatlian,
IS, Institutional Area,
Bhahidj eet Bingh Mar g.
New Delhi.

5, assistant Commissioner,
Kendriya Vidyalaya Bangathan,
OppositBMaida Mill,
Bhopal

6 , The Principal,
Kendriya Vidyalaya
CAII^ Vijaypur, District Guna. iiiBii-OiDDNra

ORDER (oral)

By Anand Kumar Bhatt, Administrative Member -

By this original Application the applicant has

challenged the orders dated 22.10.2002 (Annexure A-1) and

dated 28,10.2002 (Annexure A-5), which hawtbeen issued

by the Principal, Kendriya Vidyalaya, GAIL, Guna.
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2. Heard the learned counsel for the applicant and have
seen the pleadings of the case.

3. The learned

the dut. ass^ne^fo th.^ applicant and stated that
it is against the Education Code prescribed for the
Kendriya vidyalaya. In our view it is purely adninistrative
matter which has to be decided by the Administrative
Officers in Kendriya Vidyslaya sangathan. as the duty
assigned to the Librarian (the applicant) pertains to the
library matter only. However at this =<^12^^21^.54^2003
rwuests that the applicant has submitted a representation/
(Annexure A-9) to the Central Grievances officer.
Kendriya vidyalaya sangathan on the subject and further
requests that a direction may be given to the competent
authority to decide the matter.

4. Without going into the aanissibility of the present
original Application we direct that the representation
presented by the applicant dated 21.04.2003 (Anne^ire A-9)
^ be decided by the competent authority within a
reasonable time and intimated to the applicant.

5. original Application stands disposed of acco^gly-

(D.C. Verma)
vice chairman (J)(Anand Kumar Bhatt)

Administrative Member
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